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4.0RDER DT. 9.2,2001,
Learned counsel for the applicant and
applicant has filed a Memo with co,y to other side

stating that he doces not want tc pursue this
OA.We have heard My A.K,BOsSe,learmned Sp,Standing ‘
counsel appearing for the Respondents,In view of

the ¥emo filed, the OA is disposed of as withdrawn.

___4‘ ~

Memb er(Judicial)

e




